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URBAN DEVELOPMENT DEPARTMENT
Municipal Council Santokhgarh H.P. Advertisement Bye-Laws, 2026
NOTIFICATION
Dated, 12th March, 2026

No. MCS/Advertisement-byelaws/2026-1937.—The following Bye-laws made by
Municipal Council Santokhgarh, for regulating Outdoor Advertisement and hoardings in exercise
of the Power conferred under Section 113 and section 202(0) of the Himachal Pradesh Municipal
Act, 1994 1, Harsh Gupta, Executive Officer, Municipal Council Santokhgarh, Himachal Pradesh
hereby notify the following Bye-laws:

Advertisement Bye—Laws—Municipal Council Santokhgarh

1. Title & Contents.—(i) These Bye-laws maybe called the Municipal Council
Santokhgarh Outdoor Advertisement Bye-laws 2026.

(i1)) TheseBye-laws shall come into force with immediate effect within the limits of
Santokhgarh Municipal Council after the notification by the Government of Himachal Pradesh in
the official gazette.

2. Definitions.—In these Bye-laws unless the context otherwise requires:—
(1) “Act” means Himachal Pradesh Municipal Act, 1994.

(1i1) “Council” means Municipal Council Santokhgarh (PNP henceforth).

(i) “Advertisement" shall mean any work, letter, model, sign, device, digital display,
electronic display, name boards, direction boards, laser show, kiosk, LED, LCD,
Backlit Board, Neon display, or representation supported on or attached to any
post, pole, standard framework or other support wholly or in part upon or over
any Private/Public/State Govt./Central Govt./Public Sector undertaking/Govt.
Companies/Govt. Authorities etc., land/spaces, building or structure which or any
part of which shall be visible against the sky from some point in any street/Road
includes all and every part of any such post, pole, parapet, standard frame work or
other support. It shall also include any balloon parachute or other similar
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(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

employed wholly or in part for the purpose of any advertisement announcement or
direction upon or over any land/spaces, building or upon or over any street.
However, any display in the form of graffiti and civic messages published by
Municipal Council or any Government authorities (Having no commercial
explanation) for the benefit of the citizen shall not be considered as an
advertisement.

Advertisement on vehicle (movble) means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility while the vehicle
is driven on the road. However, care must be taken to ensure that this does not
impede traffic as well as pedestrians.

Advertisement on vehicle (Parked) means single, double or multiple
advertisement board affixed by means of sticker/boards on vehicle, side panel or
behind a vehicle in a manner that advertisement draw visibility when vehicle is
parked at strategic location. However, care must be taken to ensure that this does
not impede traffic as well as pedestrians.

"Advertisement Regulation Committee" means Committee consisting of (a)
Executive Officer, Municipal Council Santokhgarh (b) Junior Engineer,
Municipal Council, Santokhgarh (c) Sanitary Supervisor, Municipal Council
Santokhgarh (d) Assistant Engineer, Santokhgarh.

"Advertisement Zoning Plan" means the numbered plan signed by the
Executive Officer and kept in this office defining theare as of special control and
restrictions regarding the advertisement applicable to such areas.

“Area of Special control" means an area so defined in the advertisement zoning
plan.

"Enclosed Land" shall mean the land which is wholly or for the most part
enclosed within the hedge fence, wall or similar screen or structure and shall not
include any railway station together with the yards and for Court thereof,
whether enclosed or not, any public park, public garden or other land held for the
use or enjoyment of the public.

"Illuminated advertisement" shall mean any advertisement with self-luminous
by an outside source of light, but not include an illuminated display of goods if
such display:—

(a) Is of goods merely bearing labels showing the name of article of its
manufacturer or of other; and

(b) Is made by lighting which is not, in the opinion of the Executive
Officer more than which is necessary to make the goods labels visible
at night.

"Name Plate" shall mean an advertisement announcing the name of owner and
or name of occupier of a building and/or name of a building upon which such
advertisement is fixed, exhibited, painted, pasted, retained or displayed, provided
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(xii)

that the size of the letters constituting such advertisement does not exceed 2" in
height and the total area does not exceed 4 square feet.

"Structure" shall include a post, pole, tree, bridge, embank and road surface and
also a tram car, omnibus and any other vehicle any movable, board used
primarily as an advertisement or advertising medium.

(xiii) “Schedule” means the schedule indicating the rate/fees for advertisements.

3. (A

Regulation and control of advertisement.—

No advertisement shall be erected, exhibited, fixed or retained upon or over any land,
building, wall, boarding, frame, post or structure or place within the City without the written
permission of the Executive Officer granted in accordance with bye-laws made under this Act.
Provided that no permission shall be required for any advertisement, which:—

(a)

(b)

(c)

(d)

(e)

3. (B)

Appears in newspapers, relates to public meeting, or to an election to Parliament
or Legislative Assembly or the Councilor to candidature in respect of such
election; or

is exhibited within the window of and building if the advertisement relates to the
trade, profession or business carried on in that building; or

relates to the trade profession or business carried on within the land or building
upon or over which such advertisement is exhibited or to any sale or letting of
such land or building or any effects there in or to any sale entertainment or
meeting to be held on or up on or in the same; or

relates to the name of the land or building upon or over which the advertisement
is exhibited, or the name of the owner or occupier of such land or building; or

Relates to any activity of the Government or Union of India or the Municipal
Council.

Prohibition of Sticking, fixing, hanging or painting bills, posters,

advertisement, notices etc.—

(1) Hoardings, advertisement/ banners will not be allowed in the acquired width
of the National/ State highway and other scheduled road and footpath as they
cause traffic hazard and are against the instructions of the Govt. of India and
Hon’ble Court.

(i1)) No Hoarding, advertisements should be put at the place which effects or
endangers the growth of flora and fauna.

(i11)) No hoarding, advertisement should be located in thickly wooded area and no
any kind of hoarding should be placed on trees.

(iv) No hoarding, advertisement should exceed dimension size of 30 Sq.Meters.

(v) No hoarding, advertisement, banners should be put up in contravention of
any law & rules against the guide lines notified by any department.
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4.

(vi)
(vii)

No hoarding, advertisement should locate near a water source.

No hoarding, advertisement should be in the form of writing, engraving,
nailing and carving on any Natural or in animate object.

(viii) No hoarding, advertisement, banner will be allowed on the roofs of

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)
Out door

An advert
(a)
(b)

(c)
(d)

()

(2

buildings, except with the permission of Executive Officer, Santokhgarh.

Only sign board of premises are allowed up to 4 Sq. m. between slab and
lintel of the building to the occupier/owner.

Directional sign to Govt. offices, religious places will be allowed by the
Council. The type, size and location of these shall be also approved by the
Council. The PNP has to keep in view requisite site clearness, so that there
is no traffic hazard due to installation of such board.

The Council shall provide notice board for the purpose of sticking, fixing or
hanging posters, notice and advertisement, which shall be available for use
on an application to be made to the Executive Officer on payment of fee
provided for in these Bye-laws.

No hoarding, advertisement should be located/positioned on a sharp turn,
“U” turn and blind turns.

The beauty of nature for matters such as hills, rivers, trees and rock should
not be destroyed by indiscriminate installation of commercial
advertisement.
No writing/defacing of retaining walls and parapets could be allowed.
advertisement and road safety criteria.
isement device may be considered a traffic hazard:—

If it interferes with road safety or traffic efficiency;

If it interferes with the effectiveness of a traffic control device (e.g. traffic
light, stop or give way sign);

Distracts a driver at a critical time (e.g. making a decision at an intersection);

Obscures a driver's view of a road hazard (e.g. at corners or bends on the
road);

Gives instructions to traffic to "Stop", "halt" or other (e.g. give way or
merge);

Imitates a traffic control device;

Is a dangerous obstruction to road or other infrastructure, traffic, pedestrians,
cyclists or other road users;
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(h) Is in an area where there are several devices and the cumulative effect of

(i)

@)

those devices may be potentially hazardous;

If situated at locations where the demands on driver’s concentration due to
road conditions are high such as at major intersections or merging and
diverging lanes;

Name of advertisement agencies should be mentioned onevery hoarding
board.

5. Control of the physical characteristics of advertising devices shall be as follows.—

(a)

(b)

(©)

(d)

®

(2

(h)

(1)

Advertising shall not contain flashing red, blue or amber point light sources
which when viewed from the road, could give the appearance of an
emergency service or other special purpose vehicle warning lights.

All lighting associated with the Advertising Device shall be directed solely
on the Advertising Device and its immediate surroundings.

External illumination sources shall be shielded to ensure that external 'spot'
light sources are not directed at approaching motorists.

[llumination of advertising device is to be concealed or be integral part of it.

Upward pointing light of the device shall not be allowed, any external
lighting is to be down ward pointing and focused directly on the sign so that
glare does not extend beyond the Advertising Device.

The average-maintained luminance shall be reduced to 0.5 candelas or all
together shut from 11pm till sunrise by automatic timing devices.

Non-static illuminated Advertising Devices (flashing lights) are not
permitted within the boundaries of municipal roads.

Moving, rotating or variable message Advertising Devices are not permitted
within the municipal boundaries as these cause a statistically significant
distractive influence on motorist's response times to external stimuli.

However, this permission criterion is not intended to apply to variable
message displays used by road authorities for traffic management or for
displaying other Council’s information. Variable message displays located at
bus stops or similar places where messages are directed at and intended for
pedestrians (not motorists) are excluded.

6. Out door hoarding and their content criteria.—

The Municipal authority may take action to modify or remove any Advertising Device that
contravenes the following negative advertisements or that otherwise cause a traffic hazard.

List of negative advertisements:—

e Nudity
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e Racial advertisements or advertisements propagating caste, community
or ethnic differences.

e Advertisement promoting drugs, alcohol, cigarette or tobacco items.

e Advertisements propagating exploitation of women or child.

e Advertisement having sexual over tone.

e Advertisement depicting cruelty to animals.

e Advertisement depicting any nation or institution in poor light.

e Advertisement casting aspersion of any brand or person.

e Advertisement banned by any law enacted by the Government of India.

e Advertisement glorifying violence.

e Advertisement that exploits the national emblem or any part of
Constitution of India, or the person or personality of a national leader or
a state dignitary.

e Destructive devices and explosives depicting items.

e Any psychedelic, laser or moving displays.

e Advertisement of Weapons and related items (such as firearms, firearm
parts and magazines, ammunition etc.)

e Advertisements which may be defamatory, trade libelous, unlawfully
threatening or unlawfully harassing.

e Advertisements which may be obscene or contain pornography or
contain an "indecent representation of women" within the meaning of the
Indecent Representation of Women (Prohibition) Act, 1986.

e Advertisement linked directly or indirectly to or include description of
items, goods or services that are prohibited under any applicable law for
the time being in force, including but not limited to the Drugs and
Cosmetics Act, 1940, the Drugs and Magic Remedies (Objectionable
Advertisements) Act,1954, the Indian Penal Code, 1860; or

e Any other items considered inappropriate by the municipal bodies.

For all categories of devices (except Category of devices which are directed at pedestrians),
text elements on an Advertising Device, face should be easily discernible to travelling motorists.
This will minimize driver's distraction. Additionally, a sign shall be quickly and easily interpreted
so as to convey the required advertising message to the viewer and reduce the period of distraction.
The content or graphic layout exhibited on advertising device panel shall avoid hard-to-read and
over lay intricate typefaces and have letter styles that are appropriate. Under no circumstances
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should device contain information in text sizes which would necessitate the driver or passenger in a
moving vehicle to stop, read and/or note down, which detrimental to the smooth flow of traffic and
distracting for the driver. All signs shall be so designed as to maintain a proportion where, as a
general rule letters should not appear to occupy more than 2%of the sign area unless otherwise
permitted by the municipal bodies.

7. Prohibited areas and areas of special control and restrictions there on.—
The Executive Officer may:—

(a) by order prohibit the erection, exhibition, fixation, retention or display of any or
any class of advertisements in any street road or public park or park there of or in
any place or public resort;

(b) Regulate the erection, exhibition, fixation, retention or display any
advertisements, in any manner in the prohibited areas and areas of special control,
in accordance with the regulations indicated in the Advertisement Zoning Plans of
the said areas.

Explanatio.—The restrictions indicated in the advertisement zoning plans shall be in addition to
those mentioned in the other clauses of the bye-laws.

8. Classification of advertisement devices.—
The categories of the advertisement devices:—

Category 1 : Large-format advertisement, mainly fixed on bill boards/uni-poles and
bridge.

Category 2 : Advertisement mounted on public amenities, like public toilets, garbage
collection points, Single Poles etc.

Category 3 : Fleets, fliers and transport related infrastructure.

Category 4 : Advertisement devices for self-advertising in commercial areas.
9. Out door advertising and structure criteria.

e Advertising Device structures including the foundations, for categories 1 and
2 devices, shall be designed and checked for extreme wind conditions,
earthquakes, soil bearing capacity etc. and shall comply with relevant Indian
structural design standards, codes of practice and Bye-laws guidelines. The
designs shall be certified by an experienced and practicing structural engineer.

e The supporting structure shall have an on-reflective finish to prevent glare.
The device structure shall be well maintained at all times. It shall be painted in
colours that are consistent with, and enhance the surrounding area and will be
compliant with the criteria or colours laid out earlier in the Bye-laws.

e Official road furniture such as official signs and delineator guide-posts shall
not be used as the supporting structure of an advertising device.
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e The name of the Advertising Device license holder should be placed in a
conspicuous position on the device.

10. Outdoor advertising devices and electrical connection.—

The electrical connections and components in all Advertising Devices shall be in
accordance with relevant Indian Standards and designed to ensure there is no safety or traffic risk.
No generator running on diesel/petrol/kerosene or any bio fuel, causing noise, air or water pollution
would be allowed for providing power for illumination of any outdoor advertising device.

Electricity from renewable energy sources.—

To promote conservation of electricity, if the illumination at outdoor advertising devices
draws power from alternate renewable resources like solar power, such advertisement devices the
license fee/charges will be half of the actual fee.

11. Permissibility of different category of advertising devices.—

As per schedule-I

12. Specific conditions.—

(a) No advertisement/hoarding should be placed in such a way that obstructs the
mountain and valley view of Town. If such case is found, the Executive
Officer can impose a penalty as he deems fit not exceeding a sum of twenty

thousand rupees and remove the said advertisement.

(b) All advertisements outside the business area or the building which houses the
business can be erected only after permission from the Council.

13. Limitation for Disposal of Applications.—

Every application received as per provision of these bye-laws shall be acknowledged and
the decision on it shall be taken within 30 working days from the date of receipt. If the decision is
not taken within the prescribed period, it will be presumed that the required permission is granted
subject to payment of due advertisement tax and license fee of the land use charges, wherever
applicable and compliance of other clauses of Bye-laws

14. Procedure to grant permission.—All advertisements, over the size of 100 sq. feet,
(9.3 sq.m.) permitted over the Municipal land/building shall be through tenders. The tenders can be
of single or more hoardings. The tender shall be invited by a committee to be headed by Executive
Officer or by his representative or in the exceptional circumstances by private experts. The
committee shall fix the following minimum things before the tender:
(a) Reserve price
(b) Location of the site/sites

(c) Size of advertisement

(d) Past revenue collection
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(e) Number of sites

63} Period of tender.

The advertisement right shall be given for a period of 3 years or as may be decided by the
Santokhgarh Municipal Council. It shall be terminable at one month notice without assigning any
reason. In the event of default of any terms, the same shall be terminable forthwith without any
notice. The tender bid will include the advertisement tax and rent for use of Municipal Council
and/Property. However, payment of service tax or any other State/Central tax will be borne by the
tendering agency/individual.

15. Procedure for obtaining permission-For grant of permission in respect of
advertisement of private property.—

The application for permission from the Executive Officer shall be accompanied with the following
documents:—

1.  Written no objection certificate from the landowner of the person, legally
authorized to accord such NOC.

2. Three copies of plan showing the location, norms and size of the
advertisement/hoarding etc. and a copy of the advertisement to be displayed.

3. The design and the structure shall be certified by a experienced and practicing
Structural Engineer who shall certify the safety aspect from the point of view of
its foundations which can bear extreme wind conditions, earthquakes, soil bearing
capacity and shall comply with relevant India structural design standards policy
and guide lines framed from time to time.

4. NOC. will not be issued to those who violate these Bye-laws.
16. Fees on Advertisements.—1. The advertisement fee shall be payable in advance
annually/quarterly/monthly basis as the case may be fixed by the Municipality from time to time
provided that if the rate of fee is chargeable on annually, quarterly or monthly basis, the fractions

there of shall be construed accordingly.

2. New Advertisement shall not be exhibited unless the advertisement fee in advance
as per the condition of sanction is deposited.

3. Full monthly fee shall be chargeable if the advertisement duration is for more than
10 days. A month for this purpose shall be the calendar month-provided that where advertisement
are to be displayed for part of a year and the fees fixed in the schedule are for one year, the fees
payable part of the year shall be calculated on quarterly basis.

4. The fees shall be paid by the advertiser to the Santokhgarh Municipal Council
before the erection of the advertisement.

Calculation of fees

The advertisement fees should be calculated on the basis of the following factors:

(a) Category of the advertisement - Equal for all 1 factor.
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(b) Size of the advertisement - as pes qm. House approval 100 and 300 per
sqm.
(c¢) Location of the advertisement - Equal for all 1 factor.

The value of the factors shall be decided by the general house of the Santokhgarh Municipal
Council for the first time and future amendment scan be done by the Advertisement Regulations
committee.

17. Functions of the Advertisement Regulation Committee.

(I) The advertisement Regulation Committee shall identify the area of special control
and prepare advertisement/zoning plans indicating the categories of advertisement
devices permissible in different areas of Special Control.

(IT) In case any practical difficulty arises with respect to implementation of these bye-
laws of the zoning plans, the matter shall be referred to advertisement regulation
committee who shall on reference consider and make suitable recommendations
to the Executive Officer for the decision.

18. Penalties.—Whoever contravenes any of these bye-laws shall be punishable with fine
of Rupees 500/-for everyday, which may extend up to ten thousand rupees, when the contravention
is continuing one.

19. Arbitration.—If any dispute regarding advertisement holdings arises between
Municipal authorities and any other person concerned with such advertisement holdings, such
dispute may be referred by both parties to the Deputy Commissioner Una, who shall be sole
arbitrator.

20. Jurisdiction.—All disputes shall be subject to the jurisdiction of the Civil Courtsat
Santokhgarh only.

21. Indemnity.—A licensee/sign owner/applicant (licensee) shall be required to indemnify
the Municipal Authority for the designated Advertising Device and activities against all actions,
proceedings, claims, demands, costs, losses, damages and expenses which may be brought against,
or made upon the Municipal Authority which arise as a result of the installation or existence of an
Advertising Device. Such licensee/sign owners/applicant (licensee) shall always be responsible for
any injury or damage caused or suffered by any person or property arising out of or relating to the
display of device/advertisement and the consequential claim shall be borne by the advertiser who
will also indemnify and safe guard the Municipal Authority in respect of any such claim or claims.

22. Removal of Illegal holdings.—In case any holdings are found illegal, the Executive
Officer may order its immediate removal subject to giving seven days prior notice. Removal shall
be done by the Council, whose cost shall be borne by the defaulter himself. However, in case any
holdings pose danger to the safety of general public requirement of serving seven days prior notice
shall be dispensed with.

23. Insurance.—

e The Licensee in case of Category 1 and 2 Advertising Devices shall provide a public
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liability insurance policy for their respective rights, interests and liabilities to third parties in
respect of accidental death or bodily injury to person(s) or damage to property.

e The public liability Policy of Insurance shall be for an amount as specified by Municipal
Authority for any single event (or such higher amount as may be notified in writing by the
Municipal Authority from time to time) and on the terms as specified by the Municipal
Authority.

24. Appeals.
(a) Appeal against any decision of the Executive Officer relating to display of
advertisement or any matter related thereto shall lie before, Director Urban

Development Department.

(b) Before lodging an appeal, the affected person shall seek a review of the decision.

25. If there is any contradiction between these bye-laws and any judgment passed by
Hon’ble Apex Court or High Court of Himachal Pradesh, then decision of Hon’ble court shall
prevail over these bye-laws.

26. When a person desires to remove the advertisement, he will put the space as it was
before.

Schedule-I Permissibility of different category of advertising devices 9.1 Category 1-Devices

9.1 Category 1- Devices

SI. No. Description of device Status

Permitted Subject to General and Specific Permission Not Permitted
Criteria.

1.1 Bill boards/Unipoles/Bipoles

L. Industrial Area Permitted

11. Commercial Area Permitted

111. Recreation Areas Permitted

V. Crematoriums and Burial grounds Not Permitted

V. Transportation areas like bus terminals/truck Permitted

terminals etc.

VI. Other areas like residential area, Institutional, heritage, Not Permitted
monument etc.

VIL. On roof tops of residences Not Permitted, except
With the permission of
Executive Officer,
Santokhgarh.

VIIL. On mobile vans for purposes of advertising Not Permitted, except
With the permission of

Executive Officer,
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1.2 Tri vision

1. Bridge Panels Permitted

1.3 Building Wrap

L. Commercial Area Permitted

11. Recreation Areas Permitted

111. Other areas like residential area Institutional, heritage, Not Permitted
Monument etc. including mixed land use.

Sd/-
Executive Officer,
Municipal Council Santokhgarh.
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OFFICE OF THE DISTRICT MAGISTRATE,
BILASPUR, DISTRICT BILASPUR (H.P.)

NOTIFICATION

Dated, the 31st March, 2026
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No. 1/838156/2026.—In exercise of the Power conferred upon me under Clause 3(1)(e) of
the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Rahul Kumar, 1.A.S,
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District Magistrate, Bilaspur, District Bilaspur (H.P.) do hereby order that the margin fixed vide
Notification No. 1/808532/2026, dated 27 February, 2026 shall remain in force for a further period
of two months.

Sd/-

(RAHUL KUMAR, 1.A.S.),
District Magistrate,

Bilaspur, District Bilaspur (H.P.).

5y fafes omanT faarea uawr
STATE ELECTION COMMISSION, HIMACHAL PRADESH
mEsSe, RMar-171002 Armsdale, Shimla-171 002. Tel. 0177-2620152, 2620159, 2620154
Email: secysec-hp@nic.in

NOTIFICATION
Dated, the 06th April, 2026

No. SEC(F)1-40/2023-Vol-I11-8875.—Whereas the State Election Commission issued a
programme vide Notification No. SEC(F)1-40/2023-Vol-II- 7151 dated 18-03-2026 for special
revision of electoral rolls of those Urban Local Bodies which are not impacted by
creation/reorganization;

And whereas the Government has created/re-organized certain Urban Local Bodies in the
State and the Commission vide letter dated 19-03-2026 had issued a programme for preparation of
draft electoral rolls of those Urban Local Bodies which are involved in creation/re-organization;

And whereas the final delimitation order in respect of Nagar Panchayat Jhandutta,
Swarghat, Sangrah, Bangana, Narkanda and M.C. Nadaun & Rohru has been issued by the
concerned Deputy Commissioners;

And whereas the Commission is of the considered view that in the interest of larger
participation, the maximum eligible persons should participate in the grass root level democratic
process. Accordingly, the Commission in exercise of the powers vested in it under Rule 17 (a) of
the H.P. Municipal Election Rules, 2015 hereby notifies 01-04-2026 as qualifying date for an
elector to be registered in the electoral rolls.

Therefore, the State Election Commission in exercise of the powers vested in it under
Article 243ZA of the Constitution of India, Section 281 of the Himachal Pradesh Municipal Act,
1994, read with Rule 14 of the Himachal Pradesh Municipal Elections Rules, 2015, hereby issues
programme for updation of electoral rolls of Nagar Panchayat Jhandutta, Swarghat, Sangrah,
Bangana, Narkanda and M.C. Nadaun & Rohru. This programme shall not be applicable to
those Urban Local Bodies which are not involved in creation/re-organisation/bifurcation.

The programme is as under:—
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1. | Publication of draft Electoral Rolls 07-04-2026

2. | Filing of claims and objections before the | Up to 16-04-2026
Revising Authority.

3. | Disposal of claims and objections by the | Up to 18-04-2026
Revising Authority.

4. | Filing of Appeals before the Appellate | Up to 25-04-2026
Authority.

5. | Disposal of Appeals by the Appellate | Up to 27-04-2026
Authority.

6. | Final publication of electoral rolls On or before 27-04-2026

The Claims and Objections will have to be filed by the person individually or sent by
registered post or by a person authorized by him in writing in this behalf. No claims/objections
shall be received in bulk from an individual; however, claims and objections of family
members may be received from an individual. Thereafter, claims/objections/appeals shall be
disposed of in accordance with provisions enshrined under relevant statutes. After the disposal off
claims/objections and appeals, the Electoral Registration Officer shall cause the Draft Electoral
Rolls to be corrected through ERMS software in accordance with the orders passed by the
Revising/ Appellate Authorities.

Thereafter, the Electoral Registration Officer shall issue notice of final publication of
Electoral Rolls as per programme notified by the Commission. The finally published electoral
rolls shall be uploaded on the official website of the Commission and District concerned.

As soon as the notice of final publication is issued by the Electoral Registration Officer, the
intimation of the same may be sent to the Commission immediately through E-mail followed by
confirmation by post. Thereafter Twenty copies of the electoral roll shall be printed locally after
completing all codal formalities in respect of each ward. The soft copy of finalized electoral roll
should be kept in the record alongwith one hard copy duly authenticated by the Electoral
Registration Officer.

The relevant provisions of Rules ibid and directions issued by the Commission for
preparation of the said electoral rolls shall be followed strictly. The prescribed time limit is the
essence of the schedule, therefore inviolable and must be adhered to, failing which may invite
serious disciplinary consequences.

Kindly acknowledge receipt and pay personal attention.

By order,

(ANIL KHACHI),

State Election Commissioner
Himachal Pradesh.

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION

Shimla-2, the 06th April, 2026

No. UD-A(1)-4/2025-Part-1.—In exercise of the powers conferred by sub-section (6) of
Section 11 of the Himachal Pradesh Municipal Act,1994 read with rule 10 of the Himachal Pradesh
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Municipal Election Rules, 2015, the Governor of Himachal Pradesh is pleased to notify the
reservation of the wards in the municipal areas of the Municipal Council Rohru and Nagar
Panchayat, Narkanda on the basis of the information received from the Deputy Commissioner,
Shimla Himachal Pradesh as per the schedule appended.

(ASHISH SINGHMAR),
Secretary (UD).
SCHEDULE
1. MUNICIPAL COUNCIL ROHRU
SI. Ward No. Name of Ward Category Reserved
No.
1. Ward No. 01 Dashalani & Seri Scheduled Caste (Women)
2. Ward No. 02 Upper Bazar Women
3. Ward No. 03 Main Bazar Unreserved
4. Ward No. 04 Samala Women
5. Ward No. 05 Bus Stand Area Unreserved
6. Ward No. 06 Block Area Women
7. Ward No. 07 Court Area Unreserved
8. Ward No. 08 Bautinalah Scheduled Caste
9. Ward No. 09 Shakti Nagar Women
2. NAGAR PANCHAYAT NARKANDA
S1. Ward No. Name of Ward Category reserved
No.
1. Ward No. 01 Kali Mitti Unreserved
2. Ward No. 02 Durga Mandir Women
3. Ward No. 03 Circuit House Scheduled Caste
4. Ward No. 04 Ridge Narkanda Women
5. Ward No. 05 Purana Bazar Women
6. Ward No. 06 Lal Kothi Unreserved
7. Ward No. 07 Maila Maidan Women

SOCIAL JUSTICE & EMPOWERMENT DEPARTMENT
(Section-A)
NOTIFICATION
Shimla-02, the 4th April, 2026

No. SJE-A-A01/1/2025.—In partial modification to this Department’s notification of even
number dated 29th January, 2026, the Governor, Himachal Pradesh is pleased to amend the
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Standard Operating Procedure-cum-Guidelines for recruitment of Creche Workers and Creche
Helpers as per Annexure —A with immediate effect, in public interest.

By order,

(CHANDER PRAKASH VERMA),
Secretary (SJ&E).

Annexure-A

Standard Operating Procedure (SOP)-cum-Guideline for recruitment of Créche Worker and

Créche Helper under Palna Scheme:

3. Eligibility Criteria of Anganwadi-cum Creche Worker

Existing provision

Proposed amendments

e) Where after merging a standalone
Créche with the nearest Anganwadi
Centre, the Créche Worker are providing
services  uninterruptedly  during FY
2025-26, for such centers no fresh
recruitment shall be made. The existing
Créche helper shall continue on a co-
terminus basis under Palna scheme of
Mission Shakti and be governed by these
guidelines.

e) Where a standalone Créche has been merged
with the nearest Anganwadi Centre during the
financial years between FY 2022-23 to FY
2025-26, no fresh recruitment shall be undertaken
for such Centre and the then existing Creche
Worker, who has been rendering services
uninterruptedly shall be allowed to continue on a
co-terminus basis under the Palna Scheme of
Mission Shakti, subject to the condition that she is
below 60 years of age and fulfills the minimum
educational qualifications prescribed in these SOP-
cum-Guidelines;

Provided that where the Créche Worker
does not possess the prescribed educational
qualifications for the post of Créche Worker but
fulfills the prescribed qualifications for the post of
Créche Helper, she may, at her option, be
considered for engagement as a Créche Helper in
the same centre.

Provided further that where the existing
Créche Helper in the same centre also fulfills the
prescribed educational qualifications for the post of
Créche Helper, the candidate having longer
experience, whether as Créche Worker or Créche
Helper, as the case may be, shall be given
preference for engagement as Créche Helper.

4. Eligibility Criteria of Anganwadi-cum Créche Helper

Existing provision

Proposed amendments

e) Where, after merging a standalone
Créche with the nearest Anganwadi
Centre, the Créche helper are providing
services  uninterruptedly  during FY
2025-26, for such centers no fresh
recruitment shall be made. The existing
Creéche helper shall continue on a co-

e) Where a standalone Creéche has been merged
with the nearest Anganwadi Centre during the
financial years between FY 2022 — 23 to FY
2025-26, no fresh recruitment shall be undertaken
for such Centre and the existing Créeche Worker or
Creche Helper, as the case may be, shall be
appointed as Creche Helper, subject to the
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terminus basis under Palna scheme of | condition laid down at clause (e¢) of the ibid
Mission Shakti and be governed by these | eligibility criteria of Anganwadi-cum-Creche
guidelines. worker, on a co-terminus basis under the Palna
Scheme of Mission Shakti, subject to the condition
that she is below 60 years of age and fulfills the
minimum educational qualifications prescribed in
these SOP-cum-Guidelines.
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HIMACHAL PRADESH FOURTEENTH VIDHAN SABHA
NOTIFICATION
Shimla—4, the 7th April, 2026

No. V.S.-Legn.-Pri/1-1/2023.—The following order by the Governor of the State of
Himachal Pradesh, dated the 6th April, 2026 is hereby published for general information:—

“H, B T, Toaure, e uew, aRd |@feE & sges 174 (2) (@) W
yod wfddl & ARV H fRure yew wieedl fdur wur & WREd W @1 dohlel
NEIESIEEEEGIY

Pfd=s I,
TSIUTe,
fearae 9T "

YASH PAUL SHARMA
Secretary,
H.P. Vidhan Sabha.

By Order:-
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Office of The Additional District Registrar of Marriages-cum-Sub-Divisional Magistrate,
Jhandutta, District Bilaspur (H.P.)

In the matter of :

1. Bal Krishan s/o Sh. Bhagat Ram, r/o Village Tihra, P.O. Badgaon, Tehsil Jhandutta,
District Bilaspur (H.P.).

2. Ruchika Kumari d/o Sh. Dalel Singh, r/o Village Jhamber, P.O. Dimmi, Tehsil Tauni
Devi Ji, District Bilaspur (H.P.) . .Applicant.

Versus
General Public . .Respondent.
Subject.—Application for registration of marriage under section 5 of Special Marriage Act, 1954.

Sh. Sanjay Kumar & Bandna Kumari applicants have filed an application alongwith
affidavit in the court of undersigned under section 5 of Special Marriage Act,1954 that they want to
solemnize their marriage according to Hindu Rites and Ceremonies.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 08-04-2026 after that no objections will be entertained and marriage will be
registered.

Issued today on 07-03-2026 under may hand and seal of the court.
Seal. Sd/-

Additional District Registrar of Marriage-cum-S.D.M,
Jhandutta, District Bilaspur (H.P.).

In the Court of Sub-Divisional Magistrate, Jhandutta, District Bilaspur (H.P.)

Ajay Kumar s/o Sh. Deep Chand, r/o Village Gah, P.O. Paploa, Sub-Tehsil Kalol, District
Bilaspur, H.P-174 017 . .Applicant.

Versus
General Public . .Respondent.

Ajay Kumar s/o Sh. Deep Chand s/o Sheeta Ram, r/o Village Gah, P.O. Paploa, Sub-Tehsil
Kalol, District Bilaspur (H.P.) has submitted an application to the undersigned for correction of his
date of Birth and name in his Aadhar Card. He further submitted that his correct date of birth as per
Birth Certificate vide Registration No. 37 issued by the Local Registrer G.P. Paploa, Sub-Tehsil
Kalol, Distt. Bilaspur (H.P.) issued on dated 13-11-2025 is 09-03-2003. In this connection he
supported Birth Certificate and mentioned above.

Therefore, through this proclamation, the general public is hereby informed that any person
having any objection for correction in date of birth as mantioned above may submit his objection in
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writing within (30) thirty days from the date of publication of this notice in offical Gazette. No
objection will be entertained after prescribed priod and application will be decided accordingly.

Given under my hand and the seal of this court on March, 2026.
Seal. Sd/-
Sub-Divisional Magistrate,
Jhandutta, District Bilaspur (H.P.).

In the Court of Sub-Divisional Magistrate, Jhandutta, District Bilaspur (H.P.)

Smt. Sanjeev Kumari w/o Sh. Pardeep Kumar, r/o Village Baddi Billour, P.O. Jhandutta,
Tehsil Jhandutta, District Bilaspur (H.P.) . .Applicant.

Versus

General Public . .Respondent.

Smt. Sanjeev Kumari w/o Sh. Pardeep Kumar, r/o Village Baddi Billour, P.O. Jhandutta,
Tehsil Jhandutta, District Bilaspur (H.P.) has submitted an application to the undersigned for
correction of her name in her Aadhar Card as her name in Aadhar Card bearing No. 4474 1107
4854 is wrongly entered as Sanju Kumari. She further submitted that her correct name as per
School record is Sanjeev Kumari. In this connection she supported photocopy of School Certificate
and Panchayat record of G.P. Naghiar, Tehsil Jhandutta, Distt. Bilaspur (H.P.).

Therefore, through this proclamation, the general public is hereby informed that any person
having any objection for correction in name as mantioned above may submit his objection in
writing within (30) thirty days from the date of publication of this notice in offical Gazette. No
objection will be entertained after prescribed priod and application will be decided accordingly.

Given under my hand and the seal of this court on this 09th day of March, 2026.
Seal. Sd/-
Sub-Divisional Magistrate,
Jhandutta, District Bilaspur (H.P.).

9 I1STed HRIBRI JUSIGRY, Tediad |iTa, frer fF=ik (Rowo)
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19—04—2026 PI YT IR /YRS IHISAdT IIUAT IRTATT BN B URJd H Fhd ¢ |
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v~ ©d Jg Uoiiaxer SIffad, 1969 &I Sl &RT 13(3) & II=id oI fIfd S
P AR |

s 9R T< YT 40 g <4, MOl 7d 9 S[HeR S, dedid anrd, [ ik
(fRowo) =1 SENEWERl & AT H Udh AMdeT—Uud HI AYI—ud & fafbear sfaer)
RepfUa & #egd | uga B & fF 2 IR g &1 59 [ SreiHar & SRer g™ bR
BH™ D AREH TXES H G6l T8l $HRadl §, Ad dral SURIGd o il 11-03—1979 &7
gRTol UM UaRIT HI% & o T4 Jcg Golldrol IOReX § &l Al arsdl & |

3 39 ¥AER NI WIAMRYT & gfad fHar Sar & & s 97 a< g3 #f g=x <9
B T [T 11—03—1979 BT USIIHRUT UTH AT HH® & ST Ud g USITHRT IISex H ol
BT IR IAMH ST DI Dls AMIRT 8T I 39 ISR B YBRE BT I 19—04—2026 BT JGAT
SR / UARTST gepTeld fdl FATeIa BIfGIR BIbR U DR b & | gD SURI Plg 4
IR / QRIS PIfdel FHFT A BRI TAT FRAMAR o [ g6 &= & a7eer Uik &R &Y
ST |

UE FIATR W TWIER g AR AQTSId Boll I 3MST fQA1d 19—03—2026 DI SRI BT |

SR | FARIRT / —
PTRIBRT TUSTIIBNI AT,

dedrel Aivet, Rrerm fe=iRk (fRovo) |

g I[STAT PRABRI IUSIRBR AiTel, qedra |iiren, e fF=R (fRovo)

YbeAT AT © 07 /2026 fhed GhedT : ST /g UoilehroT
AR SRR : 26—02—2026 ARG e
qped! e : o dRwe R g3 3 MR oTd, Fari Ta 9 SreeR fdear, dedia diTe,
e fe=R (Roo) | . e |
EEIC]
3ITH ST . Gfcrard |

v —o=1 Td 9g USiaRo IfaH, 1969 H1 ST ORT 13(3) & 3f=id o4 fofdr goi
PR IR |

3 IRV RiE 43 51 IR offe, ARl Mg 9 STdher fdhear, dedial AiTa, [efr =ik
(fRowo) =1 SENEWERl & <Ed H Udh AMeT—ud HI A9I—ud g fafbear sifaery
RIS & Aegw ¥ uxgd fbar & b I Arar w@o sl gl &1 gg fafer srerear &
BRT T AR fhedl & FRIMIT SIAGSl § &6l F8] dRaml @, 9 ! SWRIaT qg fafy
24—04—2024 BT TS I AT fhedl & ST T Jg USHPHROT IMGRER H Gol HRal arsdl

=

3d: 39 FIATR ERT AIARRYT BT Jaa fHar S & 6 afs =i &1 w@o sl el
B G Il 24—04—2024 BT YSHHROT UM YR fheal & 74 TG Fog Uoilprol IfSeR | ol
PR IR IAMH ST DI Dl AMIRT 8T I 39 ISR & YBRH BT I 19—04—2026 BT JGAT




]IS0, fEAMe Uel, 07 31d, 2026 /17 I3, 1948 563
SO / ORTST IhTeld AT Tl 8IoR BId) URJd dR) Wdhd ¢ | SHd IWI Py I
IR/ YARTST Bifdel ARG 9 B8N AT FOAgER o [ &5 &- & ofeer uiRa &= &Y
ST |

UE SIAER W EWIER T HAE AaTeld 8ol A TSl Q71 19—03—2026 DI SIRT 1T |

AER | FXARIRT / —
PTIBNT USTIRIBNI AT,

dedrd ArTetr, e f=ik (f@ovo) |

9 QAT FEBRI IUSIRBHRI, TEre |aivTer, e fe=iR (fRovo)

YbeAT AT © 08 /2026 fhed GhedT : ST /g UoilehroT
AR TRIR © 18—02—2026 ARRG BT -

HpeAT oNe AT AT <dl g w@o A ger e, Faril T g SeER B, dedid
AT, e fe=r (fRovo) | . e |
CEik|

SIGACER| . Tfcrard |

v — Td 9g USIaRoT AfTH, 1969 HI ST ORT 13(3) & F=<RId o I goi
B AR |

sl gl <dl g2 w@o i gex RiE, Mardl Ma g STeeR o, dgdied FiTel,
1 f=ik (Rowo) 7 SEEER] & <I™Aed H Udh SfdaT—ud #I eu—ud J& ffdhaar
3P RBATUAT & A1egq | Ugd (6A1 & b siFcdl gl <dr & o= Al 9 7/ srsiear
% HRU UM AT G & FRET SRIGSl H gol d8] HRA™T ©, 39 dIfed] SR oA
fafr 08—09—1966 ®1 T=TS UTH UARIT BB & o UG Fog USHDHRUT IR H &Sl brarl
=TE |
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CHANGE OF NAME

I, Karuna Devi d/o Sh. Dev Raj, Village Naun, P.O. Tandi, Tehsil Neether, District Kullu
(H.P.) declare that my name is Karna in my Aadhar Card, While my name is Karuna Devi
according to my Matriculation certificate and Panchayat records. Please correct my name as Karuna
Devi.

KARUNA DEVI

d/o Sh. Dev Raj,

Village Naun, P.O. Tandi,

Tehsil Neether, District Kullu (H.P.).

CHANGE OF NAME

I, Himmi w/o Sh. Lobhi Ram, r/o Village Gagal, P.O. Dehgram, Tehsil Churah, District
Chamba (H.P.) declare that Aadhar Card of my minor daughter having number 3512 0106 6929,
her name is wrongly entered as Joty. Whereas her correct name is Jyoti Devi. All concerned please
note.

HIMMI

w/o Sh. Lobhi Ram,

r/o Village Gagal, P.O. Dehgram,
Tehsil Churah, District Chamba (H.P.).

CHANGE OF NAME

I, Ram Swaroop s/o Sh. Sita Ram, r/o Village Gumti, P.O. Pallion, Tehsil Nahan, District
Sirmaur (H.P.) declare that my correct and actual name as per my documents is Ram Swaroop.
However, my name is incorrectly shown as Swroop Singh in my Aadhar Card No. 8483 2131 4649,
this is wrong and should be corrected as Ram Swaroop in my Aadhar Card. All concerned please
may note.

RAM SWAROOP

s/o Sh. Sita Ram,

r/o Village Gumti, P.O. Pallion,
Tehsil Nahan, District Sirmaur (H.P.).

CHANGE OF NAME

I, Kashish d/o Sh. Madan, r/o Khas Kachhiari, P.O. Kachhiari, Tehsil & District Kangra
(H.P.) declare that in my Aadhar Card, my name is wrongly written as Kasim instead of Kashish.
Kasim & Kashish is one & same person.

KASHISH

d/o Sh. Madan,

r/o Khas Kachhiari, P.O. Kachhiari,
Tehsil & District Kangra (H.P.).
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CHANGE OF NAME

I, Reena Devi w/o Sh. Om Dutt, r/o Vill. Satiwala, Paonta Sahib, District Sirmaur (H.P.)
declare that in my Aadhar Card No. 4699 7288 4105, my name is written as Reenu w/o Sh. Om
Dutt. I have changed my name from Reenu to Reena Devi. Please correct it.

REENA DEVI

w/o Sh. Om Dutt,

r/o Vill. Satiwala, Paonta Sahib,
District Sirmaur (H.P.).

CHANGE OF NAME

I, Surjan Sharma s/o Sh. Durga Bahadur Sharma, r/o Vill. Kirpalpur, Tehsil Nalagarh,
District Solan (H.P.) declare that I have changed my name from Surjan Sharma to Biraj Pokharel.
In future, I will be known as Biraj Pokharel. All concerned may please note.

SURJAN SHARMA

s/o Sh. Durga Bahadur Sharma,

r/o Vill. Kirpalpur, Tehsil Nalagarh,
District Solan (H.P.).

CHANGE OF NAME

I, Yem Kumari (New Name) w/o Naresh, V.P.O. Rawlakiar, Kotkhai, P.O. Kotkhai, Distt.
Shimla (H.P.)-171 202 do hereby declare that I have changed my name from Yam Kumari
(Old Name) to Yem Kumari ( New Name). All concerned please may note.

YEM KUMARI

w/o Naresh,

V.P.O. Rawlakiar, Kotkhai,

P.O. Kotkhai, Distt. Shimla (H.P.)-171 202.

CHANGE OF NAME

I, Shakuntla Devi w/o Sh. Dhian Singh, r/o Vill. Bhakreri, P.O. & Tehsil Bhoranj, Distt.
Hamirpur (H.P.) declare that I have changed my name from Shukuntla Devi to Shakuntla Devi for
all purposes in future. All concerned please note.

SHAKUNTLA DEVI
w/o Sh. Dhian Singh,
r/o Vill. Bhakreri,

P.O. & Tehsil Bhoranj,
Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Reeta Devi w/o Rama Nand, r/o Village Thana Khas, P.O. Serathana, Tehsil Nagrota
Bagwan, Distt. Kangra (H.P.) declare that name of my minor son is wrongly entered in his Aadhar
Card as "Baby one of Reeta". Now, I want to change my son's name from "Baby one of Reeta" to

Ivaan Attri. Concerned please note.
REETA DEVI
w/o Rama Nand,
r/o Village Thana Khas,

P.O. Serathana, Tehsil Nagrota Bagwan,
Distt. Kangra (H.P.).

CHANGE OF NAME

I, Shalini Kashmiria d/o Kunj Bihari Lal, r/o Near Ghiari Bridge, V.P.O. Sidhbari, Tehsil
Dharamshala, Distt. Kangra (H.P.) declare that I have changed my minor daughter's name from
Shubhra Shalini to Shubhro Shalini Kashmiria for all purposes in future. Concerned please may

note.
SHALINI KASHMIRIA
d/o Kunj Bihari Lal,

r/o Near Ghiari Bridge, V.P.O. Sidhbari,
Tehsil Dharamshala, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Suresh Chand s/o Rattan Singh, Village Gabar, P.O. Korga, District Sirmaur (H.P.)
hereby inform that the name of my minor son Aarav Negi is written as Arrabh Negi in his Aadhar
Card (4975 2307 6985) which is wrong. It should be corrected and written as Aarav Negi.

SURESH CHAND

s/o Rattan Singh,

Village Gabar, P.O. Korga,
District Sirmaur (H.P.).

CHANGE OF NAME

I, Karam Singh s/o Sh. Jai Dyal, /o Village Jungra, P.O. Jungra, Tehsil Churah, Distt.
Chamba (H.P.) declare that I have changed my minor daughter's name from Beby to Baby. She
shall be known as Baby for all purposes in future. All concerned please note.

KARAM SINGH
s/o Sh. Jai Dyal,

r/o Village Jungra, P.O. Jungra,
Tehsil Churah, Distt. Chamba (H.P.).
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CHANGE OF NAME

I, Praveen Kumar 43 years s/o Onkar Chand, r/o Raipur Khas, Raipur, Tehsil Palampur,
Distt. Kangra (H.P.) declare that I have changed my name from Parveen Kumar to Praveen Kumar.
All concerned please note.

PRAVEEN KUMAR

s/0 Onkar Chand,

r/0 Raipur Khas, Raipur,

Tehsil Palampur, Distt. Kangra (H.P.).
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